
/-

( ,_.-,··· 
,, 

' 
' . 

IN TfE: CEll~TRAL AOMINJSTRAT IVE:. TRIBUNAL 

J:OOHPUR BJ!l:NCH,JODfiPUR 

MANGI LAL ; ....... $ App 1.-La.nt 

vs. 

UN ION ~oF IND JA AND ·GRS • •••••• ~espondents 

-
C.a.tAM : 

TflE: H:Q.l ' B IE; M' ,.N .. K. VE...tt MA, Ma {IoBER (ADM IN JS.TRAT :t'/E') 

-
present -
Mr •ti.C .a hoot, counsel for the applicant. 

Heard Shr .i H..C .al1o0t, learned COilOSel for the 

applicant who has (!;)me here today for seeking admission 

of this case regarding written test held on 15th April, 

1995 after .which he has not been called for an inter:vielrl 

or viva-voce test. The applicant seeks a direction from 

this Tri'b..:.nal that the or iqinal question paper and the 

ariglnal answer sheets of the applicant may be called 
and 

for perusal of the courtLif necessary, for re-checking 

and re-examination. HO\iE!Ver, pending final deoison of 

this o.l'". the applicant also prays for interim order 

that·~~~::, one seat against the scheduled caste q~_qta in 
( 

the cad:t:e of Train E.xa.miners at Jodhpur may be
1
kept 

vacant. 
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2 • The facts of the case are that the applicant 

who is a member of the schedulea caste appeared at a 

written test on 2 .4c.1995 for selection as a Trair.& 

Examiner Grade R.S .1400-2300 against the 40~ quota from 

amongst the Artisan class staff as a reserved category 

candidate. He cla:i.ms that he had given aru~wers to his 

ut-most satisfaction and he should have been given 

marks not less than 60;6. However, to b.:ls surprise~ he 

was denied call for oral exarrtinat.ion and viva-voce test 

3. During· the course of argunents Shri .HaC.Bhoot 

, submitted that in a similar case in .r·egard to S,hr i 
I' ' ~ 

.. : ',\ 
.,·· .. sohan Lal vs. union of India and ors. , decided in this . ( 

·l 
I 

"~· ;very sench of the Tribunal the Tribunal was pleased to 
... ) 

call for the answer books and for revaluation/re-tetalling 

were coi1ducted by the Tribunal and hence, he wants the 

si<llilar benefit in regard to the applicant. In case 

the Tribunal is not in agreement with this sUbmission 

he seeY'..s an adjournment in ·the matter so that he could 

prOduce the departmental circulars which entitles the 

applicant to have revaltlailion/re-totall ing of his answer 

bookS. 

4e The applicant has not been calloo for an inter:vie\<.T 

as per the Annexu.r·e A-1 which lists out sj_x candidates 

v1ho have qualified far~the same on the basis of th e 

written examination. The presun.ption theref.::n:e, is 

the applicant has HOt obtained the requisite __ t'i'to.CkS 

that 

even 

by the relaxed star.dards applicable~to th~officials of 
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the reserved category .Naturally 1 he has not been called 

for the interviet>J. The only reason that he has come up 

in thiS OA be fore us is that he had ,done very well at the 

examination end should hctve obtair.;.w at least 1}0/o marks. 

The:ce are no rules in any departmental or any co1npe t:.it ive 

examination which per.:nits revaluation o:f any answer bo:.:>k• 

All the competitive, examinationS/departrrental examinations 

permits re-totalling of the rnarks obtained in the ansv~r 

books. The Tribunal in s.::me cases have been interfering" 

when. the allegations of malafidee or ce!.'tain irregulai:·ities 

have beer~alleged in the conduct of the exainination and 
•' 

the valuation of the· same. In the instant case 1 the only 

ground for re-valuation or retotallin9' is the applicant11 s .. 

\subjective expectation of 60'/c),. marks or more which cannot 

be a valid ground for any· interference of this Tribunal. 

If the applic.::..nt ~~ any m.Ls-giv ing ab,Jut the results 
,b .. \-i~~ . -

he is wa.:i.kxu to apply~tne department and obtain satis~-

faction on the doubts which he has about the appropriate 

valuation of the examination ~~.papers. I see no rnex.·it 

in'this case for admission arid therefore it is rejected. 

•• 

\\\-~~ 
{ N.K .. VERi"li~ ) 

t;lember (A) 
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